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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 289 OF 2024

IN THE MATTER OF:

ABHISHEK SHUKLA ...APPLICANT

VERSUS

SANGRAM SINGH «.RESPONDENT

AFFIDAVIT ON BEHALF OF THE RESPONDENT, SANGRAM SINGH,
IN RESPONSE TO THE UPDATED ACTION REPORT DATED

11.03.2024, FILED BY DIRECTOR GENERAL OF MINES AND
SAFETY.

&

Sangram Singh, S/o Sh.Jaywant Singh, R/o Village Pahra, Kabrai

DistrictMahoba (U.P) 210424 aged about2F years, do hereby solemnly affirm

and declare as under:

The Deponent is the Respondent in the above-mentioned case and is well
conversant with the facts of the case and as such competent to swear and

depose the present Affidavit.

The present Affidavit is being filed in terms of the Order dated18"™March,
2024, passed by this Hon’ble Tribunal in the captioned Application. The
answering respondent has alreadyfiled a detailed reply on
07.12.2023before this Hon’ble Tribunal in the erstwhile Original
Application No.422 of2023titled as Abhishek Shukla vs State of UP
&Ors along with a compilation of documents on 06.02.2024. Pursuant

thereto, the matters have been segregated by this Hon’ble Tribunal vide
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order dated 08.02.2024 and a new Original Application No0.289 of 2024
has been registered for the Respondent.

The Deponent is filing the present Affidavit to supplement the
submissions made under the Reply/Affidavit dated07.12.2023, the
contents of which are not being repeated herein for the sake of brevity.
Pursuant to the approved Mining Plan dated 28.03.2019,the Deponent has
been granted mining lease for an area of 2.02 Hectares situated at Gata
No.1876, Khand No. Olv, Village Girwan, Tehsil Naraini and District
Banda, Uttar Pradesh, for a period of ten years commencing from
09.11.2020 to 08.11.2030, on the terms and conditions specifically stated

under the Lease Deed.

The mining lease of the answering Respondent is a Minor Mineral which
is governed by the provisions of the Mines and Mineral Regulation and
Development Act, 1957 read with the U.P.Minor Mineral Concession
Rules, 1963 subsequently superseded by the U.P.Minor Mineral

Concession Rules, 2021.

That as per Rule 42(e) of U.P.Minor Mineral Concession Rules, 2021, no
mining is permitted to be carried out within a distance of 50 meters of any
human habitation.It is respectfully submitted that prior to the execution of
the Lease Deed, a thorough inspection is undertaken by the concerned
authorities to ensure that the surrounding areas of the allotted leases are in
terms of the requisite statutory guidelines. Only thereafter the mining
plan is approved and allotment for the mining lease in undertaken. With
respect to the observations under the Report dated 11.03.2024, of the
hutments and houses being within 50m of the Lease, it is respectfully
submitted that the same are temporary sporadic structures and liable to be
removed. The Joint Committee under its report dated 08.09.2023, also

recommended the relocation of such habitants, if any, beyond the
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minimum distance of 50 meters, as permitted under Rule 42(e) of the
Uttar Pradesh Minor Minerals (Concession) Rules, 2021.

0. In terms of the recommendations of the Joint Committee and to ensure
compliance of the Rule 42(e) of U.P.Minor Mineral Concession Rules,
2021, by the Order dated 11" March, 2024, passed by the District
Magistrate, Banda, the Deponent has been directed to leave a portion of
.07 Hectares, on the side of the mining plot, which is found close to such
hutments, and undertake mining activity only within the remaining 1.95
hectares. In view thereof, it is respectfully submitted that the issue stands
resolved in terms of the relevant provisions. It may also be relevant to
state here that there is also a categorical observation of the Joint
Committee that no cracks were found in any of the homes in the vicinity

at the time of the inspection conducted by the Joint Committee.

The Respondent has also been issued the requisite permission dated

11.04.2022, from the Director General of Mines and Safety, for
deployment of Earth Moving Machinery, drilling and blasting at the

mining site, without deep hole blasting.

8. Under paragraph no.4 of the report dated 11.03.2024, it is observed by the
DGMS that the following permissions are required to be obtained from
DGMS under the MMR, 1961 in the following special circumstances:

(i)  Permission for conducting deep hole blasting (blasting with holes
more than 3m in depth), as required under Regulation 106(2)(b) of
the MMR 1961;

(ii)  Permission for using explosive in non-catridge form or for using
more than one type of explosives (other than fuse or detonator) in

the same hole (for example use of ANFO, SMS, SME along with
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cast booster), as required under Regulation 155(1) and 162(5) of
the MMR 1961; and

(iii)  Permission for blasting within danger zone of 300m from any
permanent building or structure of permanent nature, not belonging
to the owner of the mine, by using more than 2 kg of aggregate
maximum explosive charge in all holes fired at one time or more
than 2 kg of maximum explosive charge in each hole where
blasting is done with delay detonators or other means and that there
is a delay of at least half a second between successive shots fired,
as required under Regulation 164 (1B). However, if the shortest
distance from the place of firing to any part of such building or
structure is less than 50 metres, prior permission for blasting is
required to be obtained under Regulation 164(18) of the MMR

1961 irrespective of the amount of the charge used.

9 It is further stated under the said report that that for blasting in mine
under circumstances other than the above, no permission is required to
be obtained from DGMS under the MMR 1961 and the blasting may
be carried out in the mine by observing the precautions as prescribed
under the provisions of Regulations 153-170 and other provisions of

the MMR 1961.

10. It is respectfully submitted that the answering Respondent is not using
any of the blasting techniques as mentioned in the 8(i)-(iii) above, and is
only using the 1 inch hole blasting since the grant of DGMS permission
dated 11.04.2022 and manual hand broking technique for mining

operations.

1. Furthermore, please find below the response of the

Deponent/Respondent, to the deficiencies observed under the updated
0 /}*, M/V’
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action report was filed by Director General of Mines and Safety dated

11.03.2024.
Remarks Reply by the Respondent
Hutments and  houses not| 1.The Respondent will carry out

belonging to the owner of the mine
about

and 240m

were found existing at
4.75m, 35m, 105m
away from south, east, north east
and north boundary of the mine
respectively within the blasting
danger zone of 300m. A temple
was existing at about 80m away
from the north boundary of the
mine. A pond was also existing at
about 240m from the south
boundary of the mine.

E-35m Hutments and House
S-4.75m Hutments and House and
240m pond

N-240m Hutments and House and
80m Temple

NE-105 Hutments and house

blasting activities within the
designated danger zone of 300m

100m, all

and that

ensuring
blasting parameters are strictly
adhered to.

2. The danger zone will be clearly
demarcated

by a qualified

surveyor to prevent any
unauthorized entry.

3. The Respondent is also in the
process of relocating or removing
any structures that are in close
proximity to the mine site. Until
this relocation is completed, no
blasting activities will take place
in this area.

4. By the Order dated 11" March,
2024, passed by the District
Magistrate, the Deponent has been
directed to leave a portion of .07
Hectares, on the side of the mining
plot, which is found close to such

hutments, and undertake mining
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activity only within the remaining

1.95 hectares.

The north and east sides were
developed with a single bench of
height of about 20m and the west
side was developed with a single
bench of height about 10m. The
height of bench shall not be more

than 6m.

[t is respectfully submitted that
prior to the allotment of the
Lease/mining  rights to the
Deponent, the area in question was
under mining rights for many
years to different allottees. Due to
extent of deep excavation, the
Deponent was unable to maintain
the slope of the mining bench and
ultimate pit despite best efforts.
The Respondent is in the process
of forming 6m benches, as well as
width adjustments in the North,
East, and West sides of the mine.
Rest assured; we will promptly
inform the respected directorate
once these improvements are
completed.

The Mines Manager and Mining
Mate are overseeing the efforts to
ensure that they are carried out
effectively and efficiently. The
assures and

Respondent

undertakesto complete these tasks

in a timely manner whilst
upholding the highest safety
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standards,at all times.

The boundary of the lease/mine
was not found demarcated/fixed
on the ground by providing

permanent pillars.

The Respondent has taken the
necessary measures by deputing a
qualified surveyor to physically

demarcate the boundary pillars.

The demarcation process has been

successfully  completed, and

permanent pillars have been put in

place to mark the boundaries

accurately.

That the above report dated 14.03.2024 and the notices/violations pointed
out have also been replied by the Respondent to the DGMS by way of
dated 09.05.2024, 09.05.2024 and
10.05.2024. Copies of the said replics to DGMS are being filed herewith

as Annexure “A-1(colly)”.

three separatecommunications,

It is further submitted that the details of the CSR/CER activities
undertaken by the Deponent have also been filed before this Hon’ble
Tribunal under the Index dated 15.03.2024 filed in the main OA No. 422

of 2023.

The answering Respondent is committed to and undertakes to endeavor to
comply with any further conditions/deficiencies or recommendations that
may be prescribed by the relevant authorities or this Hon’ble Tribunal, in

a time bound manner. N
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Verified on this day of May, 2024 at New Delhi that the
contents of the above Affidavit have been explained to be me in
vernacular language and are true and correct to my knowledge, no part

thereof is false and nothing material has been there from.
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GGM/DGMS/2024-25/001 May 09th 2024 10

Annexu']'e?’AA-l (Colly)

To,
The Director of Mines Safety,
Varanasi Region, Varanasi (UP)

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 26.02.2024 & Imposition of
Order under Section 22(3) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha.
belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/566 dated 07/03/2024.

Respected Sir,

Firstly, we want to assure you that we take our legal obligations seriously and are fully committed to complying with
all relevant laws and regulations. ‘

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully
aware of the regulations outlined in Regulation 164(1B) of the MMR, 1961. In order to address the violation, we will
be implementing the following measures:

1. We will carry out blasting activities within the designated danger zone of 300 meters and 100 meters, ensuring that
all blasting parameters are strictly adhered to.

2. The danger zone will be clearly marked and demarcated by a qualified surveyor to prevent any unauthorized entry.

3. We are in the process of relocating or removing any structures that are in close proximity to the mine site. Until this
relocation is completed, no blasting activities will take place in this area.

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to
prioritize compliance with all regulatory requirements. Please rest assured that we are taking the necessary steps to
address the violation and prevent any future incidents.

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have
taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be

grateful if you could review our records in light of these efforts.

We eagerly await your favourable response to grant us permission to commence the mining operations in the partial
area of the mine. We assure you that we will continue to prioritize safety and compliance in all our endeavours.

Thanking You
Yours faithfully,

S%]v;mingh

Mine’s Owner
Giwan Granite Mine
Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh

Encl: as above
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& - dgmsvaranasi@gmall.com
G To: 0542-2284911

e
nafa Aok

\Jh\u\» NRT TW@R/Government of India

Ll AT 0§ AW HAeRIMinistry of Labour & Employment

S v MO T ApfeRRIE/Directorate General of Mines Safety
FRATT W@ $-2/639—36, wew R Wi, e a0 F, ARORR, IR TR - 221002

HEAT 5 20013/aroYo(303fe)/BN-17/2024/a1/ £ 6.6 arRUR, Rt 07.03 2024
e,
e g @R,
ARORA &1, JRoRT |
Jar &,
A daer e, 93 - A srded e
AR - Par Jge A
(3 Ho- 1876, WUZ HEAT - 01, &o- 02.02 o)
e T - wew,
el @ e Aghar (e wewn) 210427
A ggaer gear (LIN) - 2202250163
T Rl 26.02.2024 Fr A THR Tshia FOT FAN, Wil JRET T, aROMET &7, ZaRT
A T Rig i Prai dege war (3o do- 1876, @Wos FE&AT - 01, &o- 02.02 Fo),
w1 @Afeor - @ 3RREE 1952 @ arvr 22(3) F ded IeY IART frar SET

- (Impasition of order under Section 22(3) of the Mines Act, 1952),
HElgd,

T BRat AT A, (e To- 1876, WIS T - 01, &o- 02.02 Fo) FRE o1
mfﬁgasmmwﬁmmﬁ,mmm@mﬁﬁm. 1961 &
AR waeEt a7 iR Soower @ar g 9w -

Reg. 164(1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine
were found existing at about 4.75m, 35m, 105m and 240m away from the south, east, north-

east and north boundary of the mine respectively within the blasting danger zone of 300m. A
temple was existing at about 80m away from the north boundary of the mine. A Pond was also
existing at about 240m away from the south boundary of the mine,

No blasting shall be conducted in the mine within danger zone of 300 m from any permarnernt
surface structures not belonging to the owner without obtaining permission under Regulation
169(1B)(a), except with the limited aggregale maximum charge in all holes fired at one time not
in excess of 2 kg or if the blasting is done with delay detonators or other means and that there is
a delay of at least half a second between successive shofs fired, maximum charge of two
kilograms can be used in each hole. Provided that irrespective of the amount of explosives used,

no blasting shall be done at any place in the mine which is within 50 m any such permanent
surface structures.

The above constitute serious contravention of Regulation 164 (1B) of the

Metalliferous Mines Regulation, 1961 and may result in to dangerous consequences
for work persons employed in the mine.
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Whereas for the above reasons, I am satisfied that there exists urgent and 'mo';‘ ecc)i‘::atz
danger to the life and safety of persons employed in the mine. I, in exercise gafety)
conferred on the Chief Inspector of Mines (also designated as Director ‘General of Mines by the
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization granted to Sr<r;ce 61) of
Chief Inspector of Mines (also designated as Director General of Mines Safety) under e, whose
the Mines Act, 1952, Wﬂwtm%
employment is not reasonably necessary for the purpose of removing the

until the dangers aforesaid are removed.

After removing dangers mentioned above, you are requested to report mkhmg‘zcgfpt‘gg
order by registered post in triplicate to this Directorate by registered post along w s
of the mine to consider vacation of the Order. The order shall remain In force

irregularities are rectified and the order is vacated in writing.

i ‘ i triplicate to this
You are requested to report compliance of the order by registered post in }
" Directorate by registered post to consider vacation of the Order. The prder shall remain in force
till the above imegularities are rectified and the order is vacated in writing.

You are further directed to ensure that a copy of order is kept posted on your mine's notice

board for a period of three weeks from the date of receipt or till this order is vacated, whichever
Is earlier.

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5) of the
Mines Adct, 1952.

Please acknowledge receipt of this letter.

12

aa&r%
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I
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GGM/DGMS/2024-25/002 1 3 7 May 09th 2024

To,
The Director of Mines Safety,
Varanasi Region, Varanasi (UP)

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 19.01.2024 & Imposition of
Notice under Section 22A (1) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02
Ha. belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/389 dated 01/03/2024.

Respected Sir,

Firstly, we want to assure you that we take our legal obligations seriously and are fully committed to complying with
all relevant laws and regulations.

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully
aware of the regulations outlined in Regulation 106 of the MMR, 1961.

Our team is currently implementing advanced safety measures and conducting regular inspections to ensure compliance.
We are also in the process of forming 6m benches, as well as width adjustments in the North, East, and West sides of
the mine. Rest assured; we will promptly inform the respected directorate once these improvements are completed.

Please note that our Mines Manager and Mining Mate are overseeing these efforts to ensure that they are carried out
effectively and efficiently. We are committed to completing these tasks in a timely manner and upholding the highest
safety standards at all times.

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to
prioritize compliance with all regulatory requirements. Please rest assured that we are taking the necessary steps to
address the violation and prevent any future incidents.

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have
taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be
grateful if you could review our records in light of these efforts.

Thanking You
Yours faithfully

’\
;
-l

Mine’s Owner
Giwan Granite Mine
Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh

Encl: as above
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T W SR FREAMInsty of Labour & Employment
G, .. IR g sgfadRnerRiDirectorale General of Mines Safety

WA VAR §-2/639--36, wevr RER Wi, Vg de A, wrendy, 3EIC u?.a.r - 221002,
SRR S 20013/arokYo(Soate)/BN-17/2024/aiw/ 589 arorh, i 01 Jo3) 2024
e,
T FRET 37 AU,
IRORY 87, aroRd |
Jar H,

A Iy Rig o7 A sae [,

o - PRar daET waeEr

{smer we 1876, WUz IJe-01, &0-2.02 {0),

TT- TE, qpdie- HolT, Save-dial (3aX waw) |
A gt He (LIN) - 2202250163

ffu ReiF 19.01.2024 & A TR Welia FOOT FAR, TR JOIT SURRRE, TRORY &

‘ ZaRT & FuE Rig B PRar e Waer (e do 1876, WIS Wo-01, &0-2.02 ¥o)

&7 A8Eor - @er 3IWERET 1952 € arT 22A(1) & dgd silew INANT B swer
(impaosition of Notice under Section 22A(1) of the Mines Act, 1952).

ARG,

Please refer to the Inspection of Girwan Granite Mine (Gata No. 1876, Khand No- 1, Area-
2.02 Hectare) of Village- Girwan, Tahsll-Naraini, District-Banda (U.P.) belonging to Shri Sangram
Singh made by the Shri Kumar Rajiv Krishna Kumar, Dy, Director of Mines Safety, Varanasi
Region on dated 19.01.2024.

During the Inspection, following serious contravention was observed: -

Reg. 106(2)(a)&(3) of MMR, 1961: The north and east sides were developed with a single
bench of helght of about 20m and the west side was developed with a single bench of helght
about 10m. The height of bench shall not be more than 6m.

Since the above contraventions are of the nature for which express provisions exist under
the Metalliferous Regulations, 1961, , in exercise of powers conferred on the Chief Inspector of
Mines (also designated as Director General of Mines Safely) under Section 22A(1) of the Mines
Act, 1952, and by virtue of authorization granted to me by the Chief Inspector of Mines(also
designated as Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952,
hereby give you Notice to rectify the aforesaid contravention within 3 months from
the date of issue of this letter i.e. on or before 31.05.2024.

Work of removal of dangers shall be subject to the following conditions being strictly
complied with -
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¢ ot Jess than tha helght
A) Boenches of helght not mora than 6 m and breath thergot not Jesn Lo

sl be formed by workdig firont top downward only.

' ‘b . * tha high wall,
1) No person shall be engaged at the guany toor or at the bottom of

or on ledages made n the high walls,

ahall bo done in the mine under personal

G Work of removing the dangors
| , same shall be kept suspended

supaviston of a duty gqualified moanager and the
whonever the manager is absent for any renson whalsoover:

d) All approaches to the bottom of high wall sides and nlso the top edges of ‘.‘JI'.!Ch
highwalls shall be kept securely and offectively fenced so as Lo prevent any
inadvertent entry of pursons. '

You are requested to display a copy of this Notice on the mine’s notice board for a perlod
of at least 21 days, or till the Notice Is recorded, whichever is earfier, and confirm that the same
has been done.

A copy of the Notice, as required by Section 24 A(4) of the Mines Act, 1952, Is being
forwardad to the Central Governiment.

You are requested to report compliance of this Notice by registered letter on or
before expiry of the specified period failing which it will be presumed that the terms
of the Notice have not been complied with, and an Order under Section 22A(2) of the
Mines Act, 1952, may be imposed for securing compliance with the terms of the
Notice.

Please acknowledge recelpt of this (etter.

TS WA S 29013/aTet¥o(Fo3e)/BN-17/2024/diar 3909 amowdy, R 0103|2024
mﬁqmwmwmﬁ%@ TR W IRT -

L & oW 3RET (F), A% U9 USFIR 3HTeRT, SR SRR, A 319, Todlednge
SFIH, SR 9K, TAG- 208 022

2. wweex / e, S, 30 v R, R dier (e )

3. Tooras iR, gle, IR ver s, S dJier (Sar wawr)!

g‘o[..
et FRET e

SRR 8, IR
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mwm
arToTY 8V, aRIORAT
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T T wfaffly ger & R ffafla = 4w 8-

1. TR GUET 59 AR, S d, REEG (SRR e & R o

Tato/aig0/796, e 20.02.2024 ¥ desh ) |
@&W"

o\
e gReT TR
ARIORT &3, IRORET

2. T G FRIAGRI, Sa, S @ WG 39 AR, Scadl i, & AeH |
e
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GGM/DGMS/2024-25/003

To,

The Director of Mines Safety,
Varanasi Region, Varanasi (UP)

17

May 10th 2024

Subject: - Violations pointed out by Shri Kumar Rajeev Krishna Kumar, DDMS Varanasi Region during their

inspection on 26.02.2024 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha. belonging to Shri
Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh.

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/564 dated 07/03/2024.

Respected Sir,

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly
reviewed the violations that were pointed out and would like to provide you with a point-by-point reply/compliance on

the matter: -
NS(; : Violation Compliance Status
1.0 | Reg. 111 (1) of MMR, 1961: The boundary of the | We have taken necessary measures by deputing a

lease / mine was not found demarcated/fixed on the
ground by providing permanent pillars.

qualified surveyor to physically demarcate the
boundary pillars. The demarcation process has been
successfully completed, and permanent pillars have
been put in place to mark the boundaries accurately.

Submitted the same for your kind perusal and order.
Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance
within our organization and look forward to your guidance.

Thanking You

Yours faithfully,

énpgﬂram Singh

(2B

Mine’s Owner
Giwan Granite Mine
Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh

Encl: as above
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Onnexure-1y S

'
& - dgmsvaranasi@gmall.com
FINIT To: 0542-2284911

\-" . g.:}.: T WER/Government of India
o A UF QSFIR FHTerMinistry of Labour & Employment

T, W T AETGRISEIDirectorate General of Mines Safety
FITET @ 5-2/639—36, TEvn Rgw wawh, Wea A Az, IR, ST WU - 221002

TR S 29013/aTorYo(Fo3Vo)/BN-17/2024/aiar/ S bY Ty, i oF .09 .2024
Y, .
T [T ORI,
- ARORTT &, IROE |
Far #H,
A& daw Rig, 97 - A Saaea e
Aifaw - Prar dase A
(8]c He- 1876, WUS HE&AT - 01, &o- 02.02 Fo)
R It - 9gw, aEdie @ foren #der (Sea waw) 210427
| ggawe w&ar (LIN) - 2202250163
aua: fei® 26.02.2024 F A FAR Tl F0T TAR, Wl GEaT eI, IRIVRY &9, garr
A g Rie $r Pral dase 7 (S Ho- 1876, WUs HEAm - 01, - 02.02 Fo),
& fadeor & @leor & day 7
FgIeH,
T FRET dA3T A, (o Ho- 1876, WIS HEA - 01, &o- 02.02 §o) AfaT 41
A iy & 390 Bler @ vfls W, See ke ufes e ReaE, 1961 &
PrfaRla weaEt Fr 757 Sediae giar 9rar 98

Req.111(1) of MMR, 1961: The boundary of the lease/mine was not found
demarcatedffixed on the ground by providing permanent pillars.

NG I T ¥ IRFA Seooe & PREOT M W, TW 9T F Wi R F

15 Relt & 3R 30 PR F YR 6 & T 7 |
Iy 4
¢
eGP

(FAR TS F7 FAR)
et FRaw ReRF
ARIURAT &, ARVRIT
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